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0.A./381/90
Coram : Hon'ble Mr. JeN.Murthy : Judicial Member
Hon'ble Mr. MeMsSingh : Administrative Member

29-8-1990

Heard Mr.HeAsRaichusm,learned counsel for
the applicant. The case is admitted., Issue notices
to the respondents to reply om interim relief within
15 days and on merits within 30 days from the date of
this order, The case be posted for further direction

after 15 days.
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(MeMeSing h) (JeN.Murthy)
Administrative Member Judicial Member
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OA/381/90

Coram: Hon'ble Mr. Pe.He Trivedi Vice Chairmman

(1]

Hon'ble Mr. De.Ke Agrawal Judicial Member

23-10-1990

Heard Mre.HeAsRaichura and Mr,1l.HeSompura, l%ﬁgned
advocates for the applicant and the respondents. Inzyase
for interim relief, the case may be fixed for early hearing
in March, 1991 and the respondents is allowed opportunity

to file reply within one month on merits of the case.
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(PeKeAgrawal) (P.HeTrivedi)
Judicial Member Vice Chairman
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Q.A.38K90

Cormam: Hon'ble Mr. PeHoTrivedi

Vice Chairman

Hon'ble Mr. K.Ce.Bhatt Judicial Member

4/2/1991

Mr.de.A.Raichura, learned advocate for the
applicant filed an application for withdrawal. Allowed.
The applicakton may be taken on record. Mr.P.S.Champaneria
for Mr.Pe.iMe.Raval, learned advocate for the respondents.

present. The case is disposed of as withdrawn.
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(ReCe+Bhatt) (PeH.Trivedi)
Judicial Member Vice Chairman
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